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Central Administrative Tribunal
Principal Bench

O.A. No. 1404 of 1999
M.A. No, 1169 of 1999

New Delhi ; dated this the 5th September,

HON'BLE MR. S.R. AD IGE, VICE CHAIRMAN (A)
HON'BLE DR. A. VEDAVALLI , MEMBER (J)

1 , R.L. Ma Ihotra,
S/o Shri R.D. Malhotra,
Supervisor (Pushto)
External Service Division.
Al l India Radio, Akashvani Bhawan,
Parl iament Street,

New DeIhi—110001.

2. Vinay Kumar Jain,
S/o late Shri Anand Sarup Jain,
Supervisor (Russian),
External Services Division,
AIR, Akashvani Bhawan,
Parl iament Street, New Delhi .

Jf- 3. V i jay Kumar,
S/o Shri S. Fotehdar,
Supervisor (Dari),
External Services Division, AIR,
Akashvani Bhawan, Parl iament Street,
New DeIhi-110001. .. Appl icants

(Dr. Surat Singh)

Versus

1 , Union of India through
the Secretary,

tvlinistry of Information & Broadcasting,
Shastri Bhawan,

New DeIh i .

^  2, Director General of AIR,
%  Akashvani Bhawan, Parl iament Street,

Mew DeIh i .

3 , D i rector,

External Services Division,

AIR, Akashvani Bhawan,
Parl iament Street, New Delhi.

4. Dr. Jayant Kumar,
W/o late Shri S.N. Dass,

Chief Producer,

Staff Training Institute,
AIR, K i ngsway Camp,
DeIhi-110009.

5 . H.C. Verma,
S/o Shri D.L. Verma,

Director of Programme,
Directorate General , AIR

New DeIh i .
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6. Smt. Karuna Srivastava,
D/o late Shri R.N. Sahai ,
Director of Programme,
Directorate General , AIR,
New Delhi . ■ ■ Respondents

(By Advocate; Shri Q.F. Rahman,
proxy counsel for Shri S.Mohd. Arif)

DRDFR (QraI)

MR SR. ADIGF. VC (A)

Appl icants seek inclusion of the post of

Supervisor (External Services Division, AM India

Radio) held by them in the Indian Broadcasting

(Programme) Service with al l consequential benefits.

2. We have heard appl icants' counsel

Dr. Surat Singh and Respondents' proxy counsel

Shri Rehman.

3. We note by order dated 6.1 .97 (Ann. A-7)

a  proposal has been sent to Director General , »A1 I
India Radio for inclusion of posts of Supervisors

(Foreign Language) in the Indian Broadcasting

(Programme) Service.

4. Appl icants' counsel Dr. Surat Singh

states that so for no decision has been taken upon
t h{ aforesaid proposal ,

5. If so, respondents are directed to take a
final decision on + ho

aforesaid proposal in
accordance with rules and instructions under
intimation to appl icants within three months from the
date of receipt of a copy of this ordar.'



6. If appl icants are aggrieved with the

decision so taken. then after exausting their

departmental remedies avai lable to them it wi l l be

open to them to agitate their grievance through

appropriate original proceedings in accordance with

I aw if so adv i sed.

7  Dr. Singh has invited our attention to

the interim order passed on 27.8.99 in this O.A.

directing respondents that whatever promotions they

made would be subject to the outcome of the O.A.

S. I t is made clear that promotions made by

Respondents after the aforesaid interim order dated

27.8.99 wi l l be subject to the final decision taken

by respondents on the proposal contained in Annexure

A-7 letter dated 6.1 .97.

9. n  this connection the submissions made

by appl icant No.1 Shri R.L. Ma I hotra who was present
an

in the Court " ^ that appl icants have been

stagnating ' in the present position since 1982.

10. The

No costs.

O.A. stands disposed accordingly
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(Dr. A. VedavaI I i

Member (J)

) (S.R. Adige)/
Vice Chairman (A)
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